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CENIRAL ADMINI ST RAT IVE T RIBU UR B ENCH, JaB R

Origing; Abplication No 89 of 2003

Jabalpur, this the 18th day of February, 2003 .

fon'ble Mr,R.KJUpadhyaya~ Menper Q)
Hon'ble Mrs,Meers Chhibber. Menber (J)

Anand Kumar Shrivastava

S/o shri Parmeshwar Prasag Shrivastava,

aged gbout 35 Years, resident of LCH-1,

Singarouli, Distt, Sidhi, M.p, =APPLICANT

(By Advocate- ME 4GP «Singh)
Versus

1. Oomissioner,

Kendriya Vidyal aya Sangathan, N

ew Delhi,

2o Assistant Oonunissioner,
Kendriya vidyal aya Sangathan,
Jabalpur, M.P,

3 e PIr im ipal ¢
Kendriya Vidyalaya Sin garaul i,
District sighig, MoP. ~RESPOND ENT §

ORDER (ORaL)

B R»K adhyvava Menber v

In this Origina.]. Application, the aPpplicant has
asked for direction to Tespondents to taxe him back in the

the Kendriya Vidya.].aya Sangathan , He has al so Lequested
that respondent No.2 be directed not to evict;. the applicant
from the Quarter No JLCH-01 ©f Na, Singarauli,

2¢ The learned Counsel of the ieant Sstates that
the Fpplicant was appointed on 34842001 in pursuance to

RN

have been contimeg in the service, It is also Stated that

the applicant is Staying in the Quarter of Northern
Oontd..,p/z.



$ 2 ¢

Qoaldfield Limited allotted to him. He invited attention
to letter dated 26412,2002 (Annexure aA-8) by which the
Works Manager (welfare), Singarauli asked the Principal ,
Kendriya Vidyal aya Sangathan, Singarauli t@(%ag;ﬁent

of withheld salary and al so not to evict him from the
Quarter in which the applicant was staying. The learnped
Counsel states that after this letter was received, the
dpplicant has been asked not to work in the Kendriya
Vidyal aya Sangathan as teacher aad%s been stopped w.e.f,
2141.2003, Thereafter, t he dpplicant filed a repreéentation
dated 6.1.2003 (annexure A-10), but this representation

is still pending for consideration by the respondent No.3,

3. After hearing the learned counsel of the dpplicant
and after considering the material avail a@le on record, we
are of the view that the Tepresentation of the Ppplicant
shouwld be disposed of promptly, For this purpose, without
éxpressing any opinion on the merits of the claim of the
applicant, we direct the dpplicant to send a copy of this
order to respondent No.3 within two weeks from today. In
Case, the applicant complies with our directions, the
LTeéspondent No,3 is directed to PasSs a speaking order on
the representation of the applicant within a period of
two months from the date of receipt of Copy of this order,
Till the representation is disposed of by the respondent
No .3, the app;.iCant may not be dispossessed from the

o
quarter, in which he is Still te=ive staying.

4, Subject to our directions in the preceding pParagraph,

this application is disposed of at the admission stage
itself,

e ani

(Meera chhibper) (ReK Upadhyaya)
Member (J) Menber (3)
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